F°'°0FFI_CE OF THE PRINCIPAL DISTRICT AND SESSIONS JUDGE (HQs): DELHI

CIRCULAR

Whereas Hindi language in Dev Nagri seript has been declared as the official
language of the National Capital Territory of Delhi and the Delhi Official Language Act,
2000 has come into force in the National Capital Territory of Delhi w.e.£.26-01-2004, hence
accepting the recommendations of the Central Hindi Implementation Committee, District
Court of Delhi, it has been decided that the following office works of administrative nature
will be carried out bilingually (Hindi-English) or in Hindi :-

R

+1. , Replies toall letters/éorrespondences received in Hindi or signed in Hindi must be given
in Hindi only. :
2, On all registers, headings/subjects shall be written in Hindi at the top and thereafter in

English below it and headings of all the columns shall be written bilingnal (First Hindi
then in English) and necessary entries should be made in Hindi lahguage. :

3. Name plates, notice boards, rubber stamps, logos, leave proformas, stationery proformas,
general orders, tenders, advertisements, circulars, manuals, code-manuals, standard forms
ete. should be prepared/issued bilingual (First Hindi then in English).

4. - In Compliance of this office previous orders number 31057-517/Hindi/237/09 dated
24/03/2009 and order number 59802 -60002/Hindi/237/2017, dated 12-09-2017, the
administrative work in respect of orderlies, peons, Fraash, Mali, Chaukidars, Drivers,
cleaning staff and other equivalent category officials must be carried out/executed in
Hindi language. , Vo

S. Raj Bhasha Hindi should be used in other spheres of office work also, wherever possible.

All Ld. Judicial Officers and other officers and In-Charges are, therefore, requested
to ensure that the official language Hindi is used in above matters/gffice works. These
instructions should be followed strictly by all concerned.

S\q\w

(Sanjay Garg)
Principal District and Sessions Judge (HQs), i
~ ol 2364y ' _ Tis Hazari Court, Delhi., ,
No‘)"glfgg’- ......... /Hindi/238/C.H.1.C/Circular/2024 Dated, Delhi melhﬁAPR2024 .

L. Registrar General, Hon'ble High Court of Delhi, New Delhi.
2.All Ld. Principal District and Sessions Judge, Delhi/New Delhi, (with the request to circulate this circular in
their respective judicial district and bring it to the notice of all Ld. Judicial Officers and other Officers and
employees,
3.Ld. Chairman/Members and Nodal Officers in all judicial districts, Central Hindi Implementation Committee,
District Court, Delhi. ) y .
4.Ld. Principal Judge, Family Court, Central District, Tis Hazari Court, Delhi.
5. Ld. Judge-In-charge, Mediation Centre, Tis Hazari Court, Delhi. i
6. All Ld. Judicial Officer, Central District, Tis Hazari Court, Delhi.
7. Ld. Judge In-Charge of all Branches, Central District, Tis Hazari Court, Delhi.
8. Ld. Secretary, Delhi State Legal Services Authority, Central District, Tis Hazari Court, Dethi.
9. Ld. Administrative Civil Judge, Central District, Tis Hazari Court, Delhi.
10. All Senior Administrative Officers (Judicial), Administrative Officers (Judicial) and Branch/Section In-charges,
Central District, Tis Hazari Court, Delhi, with directions to ensure compliance of the circular.
11. Raj Bhasha Hindi Sections, All Districts, Dethi/New Detlhi.
12. Concerned Staff, Layers, Central District, Tis Hazari Court, Delhi (with directionsy place this circular on Layers).
13. Website Committee, District Court Delhi (with directions to place this circular website).

14, PS in the office of the undersigned. ‘
Sk

Principal District and Sessions Judge (HQs),
Tis Hazari Court, Delhi.
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